
GOV ~ ERNMENT o "' -~~ FJAMMU 
.F!NANCE DEPARTMANO KAsHMIR 

~f't!l Sc(!etari • ENT at. SnnagarUamiDll 

Jammu th 2 th , e 4 April, 2018. 
SRO- 194.- In exercise of 
Constitution of Jammu and ~ow~rs conferred under section 124 
that the following amendme~st ml~ the Governor Is pleased to~~ the 
Kashmir Civil Services Regul t' s s all be made In the Jamm rrect 

a rons, namely: u and 

In the said regulations: 

1. 

2. 

3. 

The following shall be Inserted 
and the existing Note will b as Note 2 below Article 27(aa) 

ere-numbered as Note 1:-

Note 2: The term "Basic Pay" w.e.f 01-01-2016 sha 

~:; ~~':u:: ~:::~:;,•:::: ~~~~~ns~~;·;.~~:£ :~~nd~: 
The following shall be inserted as proviso below Article 32:-

Provlded that with effect from 01-01-2016, Pay means the pay drawn 
by a Government servant In the Level of the Pay Matrix as defined In 
the Jammu & Kashmir Civil Service (Revised) Pay Rules, 2018. 

The following shall be Inserted as Article 240-A (VII) below 
Article 240-A(VI): 

240-A (VII): Notwithstanding anything contained In Article 240·A (VI) 
with regard to fixation of pensJon and maxrmum limit thereof, the 
amount of superannuation, special, retiring, compensation and Invalid 
pension in respect of Government servants who opt for revised pay 
levels w.e.f. 01-01-2016 and retire on or after 01·01-2016 and have 
rendered the mmlmum qualifying service of 28 years, shall be 
calculated at SO% of emoluments last drawn subject to a minimum of 
Rs. 9000 per month (exclUding the element of additional penslon)and 
a maximum up to 50% of the highest pay In the Govt., f.e. 



Rs.1,12,SOO, The pen fi 
retirement have rend::n of Go.vemment servants 
less than 28 years ed quaflfylng service of UJ Who at the time of 
admiSSible pension a~ t~J/1 be In such proportJo Years or more but 
maximum qualifying s ~qualifying service rende~do; the maximum 

ervtce of 28 years, Y them bears to 

Provided that the a 
. mount of supe 

compensation and invalid pension l rannuatlon, speCtal, retiring 
who opt for rev/sed pay levels of ~1 r~spect of Government servant~ 
28-04-2017 and have rendered the ~r. ~-2016 and retire on or after 
years, shall be calculated at SOOA f n mum qualifying servrce of 20 
a minimum of ~000 per montho ~ emoluments last drawn subject to 

· \exdudtng th 1 pens/On) and a maximum up to soo/. e e ement of additional 
I ·'*''1 ~o of the h~gh t . . e. "\:. ,12,500. The pension of G es pay m the Govt overnment se ., 
of retirement have rendered qual'fyi rvants, who at the time 
less than 20 years, will be In' s~~hse~~ce 0 ', 10 years or more but 
admissible pension as the qualifyin ~ portton of the maximum 
maximum qualifying service of 20 ygeservtce rendered by them bears to 

ars. 

Provided fu:ther that the Government servants, who have retired on or 
after 01-01~2016 up to 31-03-2018/n the pre-revised Pay scales/ Pay 
Ba~ds, shall be deemed to have actually drawn the emoluments In the 
rev1sed Pay Levels for determination of Pension. 

With effect from 01-01-2016, full pensfon (I.e. pension earned by 
rendition of not less than the minimum qualifying serviCe prescribed 
for full pension) of all the pensioners irrespective of date of their 
retirement shall not be less than 50% of the minimum of the pay 
applicable in the revised pay levels. The pension shall be sanctioned 
with reference to total qualifying service for pension rendered by the 
Government employee. 

Where pension has been provisionally sanctioned In cases occurring on 
or after 01-01-2016, the same shall be rev1sed m terms of these rules. 
In case where the pension has been finally sanctioned under the pre-
revised rules and if it happens to be more benefidal than the pension 
becoming due under thiS rule, the pension already sanctioned shall not 
be revised to the disadvantage of the pensioner. 

4. The following shall be added as sub-rule (c) below Article 240-

BB. 
ft 01 .o1-2016, the rates of 

In the event of death in harness on or a er 
payment of Death Gratuity shall be as under: 

0 



Leng th of Ql.la/lfyl 
(I) Less th ng service RateofD an one Year 
(II) One year or m 2 times of ::~t~:atulty 

than five ore but less 6 times of montht Emoluments. 
(Ill) 

years, 
Five yea Y Emoluments. 

rs or more but l 
12 times of month/ 

(IV) 
than 11 years. ess 

11 years or more but less 
y Emoluments. 

(v) 
than 20 years. 
20 Years or more. 

20 times of month/ E. 
Y moluments. 

Half month of 
eve Emoluments for 
of ~~~;:;te stx monthly period 

service subject to maximum of 33 times of Emoluments. 

5. The following shall be added N 
as ote Bbelow Article 240-BB: 

With effect from 01-01 _2016 th 
Retirement Gratuity shall be ~ ~ maximum limit of the Death-cum-
increase by 25% whenever th:· D o.oo lakh. The cei/Jng on DCRG w111 
the basic pay. earness Allowance rises by SO% of 

Provided that the G t overnmen employees who have retired/died on 
01-01-2016 or may retlrejd/e thereafter, the 'Emoluments' for Death-
cum-Retl~ement Gratuity shall mean basic pay as defined In the Note 2 
below_ Article 27(aa) and dearness allowance as admissible on the date 
of rettrement. 

Provided that w.e.f 01-01-2016, the term 'Emoluments' for the 
purpose of calculating various pensionery benefits other than 
'Retirement/Death Gratuity' In respect of Government servants who 
may retire or die while In service shalf mean "Basic Pay" as defined In 
the Note 2 below Article 27(aa)of these Regulations. 

In respect of the Government servants, who have elected to continue 
to draw pay In the pre-revised scale of pay/ Pay Band In terms of Rule 
5 of the Jammu and Kashmir Civil Services (Revised Pay) Rules, 2018 
and may retire or die while In service on or after 01-01-2016, the 
pension shall be calculated In accordance with the Rules In force 
1m mediately before the commencement of these rules. 

6. The following shall be Inserted as a proviso below Rule 20-(A) in 
Family Pension-cum-Gratuity Rules (Schedule XV);-



Provtded that w.e.f 01-01-2016 the term "B 1 n ,. 

I as C ray I for purpose Of family pension rules, shal/ mean baste pay as cf, fi d 
1 

h 
below Article 27(aa). e me n t e Note 2 

7. The following shall be Inserted as proviso 4 below Rule 20(BB) of 
Family Penslon-cum-Graturty Rules, 1964(Schedule XV) : 

Provided that the family pension In respect of the Govt. servants who 
may retire or die while In service on or after 01·01-2016 shall be 
computed at a uniform rate of 30% of Basic Pay In all cases and shall 
be subject to the minimum of Rs.9000/- PM and maximum of 30% of 
the highest pay in the Govt. I.e. Rs.1,12,500. 

However, there wl/1 be no change fn the rates of enhanced family 
pension In terms of Rule 20 of these Rules. 

By the order of Governor of Jammu and Kashmir, 

Sd/-
(Navin K. Chaudhary), IAS, 

Principal Secretary to Government, 
Finance Department. 

No. A/Mise (2008)-temp-1233 Dated: 24.04.2018. 

Copy to the:- K HI h Court Srinagar/Jammu. 1. Advocate General J& . 9 
2. All Financial Commissioners., J&K Srinagar/Jammu. 
3. Principal Accountant Gene~~vernment. 
4. All Principal Secretari~ to'ble Chief Minister. 
5. Principal Secretary ~o H~~'ble Governor. 
6. Principal Secretary o Jammu. 
7. Chief Electoral Officer, J&K, overnment, Delhi 
8 All Commr/Secretarles toG 5 Prithvi Raj Road, New • 

· id t Commissioner, 9. Principal Res en Kashmir/Jammu. 
10. Divisional Com~l~f~~~ce, J&K Srlnagar/Jamturt Srlnagar/Jammu. 
11. Commissioner o g hlef Justice J&K High ou 
12. Principal Secretary to CHI h Court Srinagar/Jammu. 
13. Registrar General, J&K o~anfzatlon J&K. 
14. Director General Funds t5 & Treasuries, J&K. 
15. Director General Accou~ 
16. Director Information J&cti~ns. St te 
17. Director Audit & lnspe ectors/Chlef Executive of a 
18. Director Budget J&K.rtments /Managing Dlr 
19 All Head of Depa . 

• PSU's/ Autonomous Bodl~~e Commission J&J<. 
20. Secretary J&K P~bl~;ne~ommlsslonersi latlve Council. 
21. All District Deve op lattve AssemblY/Leg 5 

22. Secreta,y J&K LegiS AS\· 



23. Director Finance, Principal Northern Zonal Accountanrv Tr"'ining Institute 
Jammu/Srlnagar. ., " 

24. Director Accounts & Treasuries Srinagar/Jammu. 
25, All Di rector Flnance/Flnanclal Advisors & CAO's. 
26. )oint Director Funds Organization Srlnagar/)ammu. 
27 • All Treasury Officers. 
2s. General Manager, Government Press for publication In Government Gazette. 
29. Director Local Fund Audit and Pensions, J&K. 
30. Pvt. Secretary to Chief Secret:~ry. 
31. Pvt. Secretary to Hon'ble Mlnlsters/Hon'ble Ministers of State for Information of 

the Hon'ble fv11nlsters. 
J2. All officers/Section officers of Finance Department. 
33, President Non-Gazetted Employees Union Clvll Secretariat Srlnagar/lammu. 
34 I/C Website, FD. (www.landkftnance.nrc.in). 
35: 1/C Website, GAD (www.!kgad.nlc.ln). 
36, Government order file (W2scs). 


